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IN THE CENTRAL ADMINISTRATIVE ’I’RIBUNAL,JAIPUR BENCH,JAPUR.
. ‘ * ‘* * -
Date of Decision: 24.10.2001

OB 536/99

K Ram Singh s/06 Shri Arjun Singh r/o 54, Devi Nagar-B, Harnsthpura,

Kalwar’ Road, Ta];iya ki Choki, Jhotwara, Jaipur.
N | | Applibaht
. V/s . .
1. - Union of ’Ivndia through Secrethary, Departmenfﬁ of HLglth & Family
Weifare, Nirman Bhéwén, New De‘lhi. |

2. Dy.Director  (Admn.)(R.D.), 'R.D.Cell, Directorate ‘of Health &

Family Welfare, Nirmen Bhawan, New Delhi.

3. Regicnal Director, Health & Family Welfare Department, D-49,

Subhaish Marg, C—Sé:heme, Jaipur.
| R ... Respondents
CORAM: ‘ |
HON'BLE MR.S.K.AGARWAL, jUDICIAL MEMBER
HON'BLE MR.A.P.NAGRATH, ADMINISTRATIVE MEMBER
For the Applicant o - ~ ... Mr.Ajay Gupta

For the Respondents " <.. Mr.Bhanwar Bagri

ORDER

PER HON'BLE MR.A.P.NAGRATH, ADMINISTRATIVE MEMBER

This applicatiori has. been filed- u/s 19 of the Admir.l,istrative—‘

Tribunals Act, 1985 praying that the respondents be. directed to quash

and set aside thé order dated 30.8.99 (Ann.A/7) and'furt‘her to fix the

- applicant in' the pay scale of Staff Car Driver Gr.II' (Res.1200-1800)

w.e.f. 1.1.93 and in the pay scale of Staff Car .Driver-‘Gr.I _(Ré.4500—

7000) w.e.f. 1.1.96.

- 2. AT_he applicant sought voltlntary retirement while wofking as Staff



o

Car Driver and the voluntary: retirement came into effect ‘on 2.2.99.

His plea is that vide order dated 30.8.99 four poats cf ‘Staff Car

Driver Gr.II and three - posts of ‘Staff Car Driver Gr.I came inte

existance w.e.f. 9.2.99. Thé benefit of these posts should have been

given to the applicant as he contends that these posts were aiready in

existance when he was in service. The respondents produced before ue

the order creatlng four posts of SCD Gr. II and three poctq of SCD Gr.1

and it . is clear from’ thn.s order that these poste wm came 1nto

L~

- existance only on 9.2.99. The applicent had already ret.lred

Voluntarily' w.e.f. 2.2.99. Obifiousl_y, he cannot claim the benefit of |
any development which takes pla-c'e after he has quit service.

3. Learned counsel for the apphcant also referred to the order

_ dated 29 6.99 (Ann.A/9) to contend that one Shri Glrdharn Lal, Driver:

has_been premoted as SCD Gr.IT w.e.f. 1. 8 93 and further to SCD Gr I

f\w.e.f. 1.10.96." He qtated that Shri GerharJ Lal is. junior to the

{applicant.; However, nc document has been brought on vrecord by the-

applicant to substantiate this contention of the applicant thst the said

Shri- Girdhari Lal belongs te the same =emor1ty umt .and that the

appljcan_t was senior to said Shri Girdharl Lal. Learned counsel =tated

" that Shri Girdhari Ial loelongs to a.different seniority unit and thus

the applicent has ‘nc basis for his grievance. The learned counsel fO?

the applicant was ' not able to produce any document to refute this

contention of the learned counsel for the resondents. - Hence we finds
no ground has been made out 'by'the applioant in his favour. .Cause of-

grievance could have arisen if the appllcant was able to establish that

‘1npromot10ntoSCDGrIIwef ll93andtcSCDGrIwef 1196'

he has been ignored and. hls jumor, in hls own semor]ty unit, has been

‘given the beneflt. Since the appllcant has fa:led to =ubctantjate that

he and said Shrl G1rdhar1 Lal belong te the seme seniority un1t and he



was senior to said Shri Girdhari Lal, he is not entitled to ény rélief;

4. We, therefore, dismiss this OA as having no merits. No order as

tc costs.
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